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Central Administrative Tribunal, Prine-ipal Berach

• Qriaina 1 Aool icatiPii-Ji{o^-Of---Z^8.S.

ftew Delhi, this the i8th day of August,2000

,  Hon'ble Mr. S. R. Adige,. Vice ChairmarsCA)
,  Hon'ble Mr.Kuldip Singh,Member CJ)

Shri Amrit Lai Tyagi S/o Shri Ram Gopal Tyagi
R/o Village Ghasoli District Sonepat
-Addi'ess for service of notices
C/Q Shri Sant Lai, Advocate
C-2i(B} New Multan Nagar,
Delhi-56., Applicant

*

(By Advocate - Shri Sant Lai)

Versus

1 , The Union of India, through' the
Secretary,

Ministry of Communications,
Department of Posts,
Dak Bhawan,

New Delhi-i lO 001.

2. The Chief Post Master,
Delhi GPO, Kashmeri Gate,
Delhi-i iO 006. -- Respondents

(.By Advocate ■- None)

Q R D E R(ORAl)

Sv Hon'ble Mr.S.R.Adiae. Vice ChairmangA)

Applicant impugns the disciplinary inquiry

proceedings initiated against him vide respondents'

order dated 4. 10.96, which relates to an incident

which is alleged to have occurred in March, 1988 and

complains that despite his having retired on

superannuation on 31.8.97, he has not vet been

released his. retiral benefits.

b

2. We have heard applicant's counsel Shri Sant

Lai. None appeared for respondents even on the second

call. We are, therefore, proceeding to dispose of

this OA after hearing Shri Sant Lai and perusing the

materials on i-ecord. ^



■X: 'A

.Appiicanu has bsen - procs©d©d asaii!-- '.

departmei-itally vide chargesheet dated 4. 10.36 on three
A r t. i. c 1 e s o f C h a r g e. Firstly it is alleged against hxni

that while functioning as SPM Bawana .'.0. QUr ing '-^e

period^arch> 1988, he failed to check that no
rAH-r-t-.r.i- nt r^.p. Warrants sanctioned for the payment at,  2, N- - w . — .

Branch Office (SB-45) was being maintained. Secondly

it is alleged that daring the aforesaid period, he
failed to examine the B.O. Daily Accounts of Qutab

Garh EDBO and thirdly, it is a;lleged that duririy thii

period he failed to check that no register of SB
Warrants sanotioned for paymerrt at Brancti Offiey-;-, ya-s

maintained at Bawana r.u.

4^ , Applicant was placed under suspension vide

dated 15.6.89 CAnnexure A 1 ) but subsequently,

h IS s u s p e n s i o I'i was revoked and he was reinstated in

service vide order dated 1̂ .6. 1 990 (Annexure A -2). It

on rocoro :hat applicant was promoteu v "5 d0

order dated 30. 1 . 1992 (Annexure A-3).

5^ At the outset, we notice with considerable

concern that the charge-sheet was issued to applicant
q  vA.-.r-- aft-''" thC' alloged incident in queseion

in said to have O'scurred and after the lapse oi

another 4 years, the Inquiry Officer has submitted nis

report on 3.8.98 (Annexure A--7). In regard to the
first charge, the Inquiry officer has held it as

nrov'ed but with certain extenuating circumstance;.-.
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1,

rj-i» s©.c_q.i:lcS_a.rLc!...t.hird Articles of Charge have not beer
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6. _ A copy of the Inguiry Officer's report was

furnished to applicant to subnrit his representation in

recTiard to the sarne in September} 1998 (.Afineiixre A~8)

bat it is a matter of still further conce-rn to us that

the disciplinary authority has not yet passed a final

order in the departmental proceedings.

7; We dispose of this OA with a direction to

respondents to ensure that^ disciplinary authority

passes a final order irt the depai'tmental proceedings

within one month from the date of receipt of a copy of

this order. While doing soj he will not lose sight of

the fact that the charge itself relates to an incident

that is alleged to have occurred over 12 years back

and the applicant has had to carry weight of this

departmental proceedings on his shoulders over the

last six years. Respondents shall also not lose sight

At he fact that applicant has retired on

superannuation on 31.8.97 and has been deprived of his

retinal benefits^j^iricludiriy amourit of commutation of

pension and DCRG. While passing an order in the

departmental proceedings} the disciplinary authority

should keep the aforesaid in his mind.

0. The O.A. stands disposed of with the above

directionsT. No costs.

(Kuldip Singh)
Member(J)

(S.R.Adig/)
Vice ChairmarsCA)
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